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 Learned Counsel for the appellant seeks withdrawal of the appeal on 

the ground that cause of action is expired and he has submitted a written 

request to that effect. 
 

2. Learned AR for the Revenue is present.  
 

3. Appeal stands dismissed as withdrawn. 

 

(Dictated and pronounced in open court)  
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(M.M. Parthiban) 
Member (Technical) 

 
 

Sinha 

 


